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MINISTRY OF FINANCE
- (Depertment Of RcYenire)

(CENTRAL BOARD OF DIRECT TAXES)

NOTIFICATION

' NewDelhi, the lst, Novemb€(,2013

'No. 86/2013

uNcoME-TAXI

S.O, 3307(E).-In excrcisc of the povrers conforred by sub-scctiolr (l) of S€ction 94A of tbe locome-tsx

Acl 196l (43 of 196l), the CEntal Government hereby specifies 'Cyprus' as' the 'notified jurisdictional area' for the
purposes of tlre said section.

2. This notification shall come ilto force with effect from the date ofifs publication in the Official Gazette.

[F. No. s04/05/2( 03-FTD-I]

VIPITL AGARWAL, Under Secy. (FI & IR-III) (l)

Ring Mayapuri, New
and Published by thc Controllcr ofPublications, D€lhi-l 10054.


